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The Minister of Works, Rousiar and 
Rchabilltation (Shrf Mehr Chand 
Khanna): May I answer both ques-
tions Nos. 875 and 876 together? 

Mr. Speaker: If it is so convenient 
to him, he ~ 

Shri Mehr Chand Khanna: They 
have a bearing on the same subject. 

Shr! Dajl: No, Sir. 
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[(a) Yes. 

(b) It was only partially under 
State management From the 1st. 
April, 1964, it will rbe completely in 
the public sector. 

(c) and (d). Only such members 
of the temporary staff as do not hold 
any permanent post in the Central 
Government or do not accept alter-
native posts offered by the Hotel 
Janpath or by Government or are not 
delected bv Hotel Janpath will be 
,·eflt-enched. 

(e) 22 members of Class IV staff 
and 30 of Class III are affected. Class-
IV staff was advised to apply to the 
Janpath Hotels Ltd. One did not 
appear for interview and 3 were not 
selected. Out of the remaining 18 
persons who were selected, one has 
found employment in another Gov-
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enunent office, one has accepted the 
ofter of employment in the Hotel and 
the remaining 16 have refused the 
ofter. , 

Of the Class m staft, 9 were not 
selected, one has resigned, 18 have 
been absorbed by Janpath Hotels 
by the Directorate of Estates.] 
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Shri Hari Vishnu Kamath: Is it a 
fact that theSe unfortunate victims 
have made petitions and representa-
;tiona with regard to this matter but 

these have been summarily rejected 
without any hearing or consideration 
whatsoever? 

Shri Hehr Chand KhaDIIB' The 
hon. Member knows all o~t the 
Constitution House. 50 of them .... 

Shri Hari Vishnu Kamath: I am not 
referring to Constitution House. I 
am referring to Janpath Hotel. 

Shri Hehr Chand Khanna: am 
just saying that We tried to accom-
modate everyone of them in the Lodi 
House. I am doing the same thing 
here. If my hon. friend calls those 
who are being retrenrhed as un-
fortunate, I certainly feel sorry for 
them, but I have assured the House 
that I want to engage them and I 
want to employ them. The moment 
vacancies become available, they 
shall have the first right in my Minis-
try to be absorbed. 

Shrl Har! Vishnu Kamath: He has 
not answered my question. I want 
to know whether the petitioruJ and 
representations have been summarily' 
rejected or not. 

Mr. Speaker: He has already pro-
mised that he will look into those 
cases again. 

Shr! Harl Vishnu Kamath: I want 
to know whether at the moment they 
have been rejected without any con-
sideration. 

Mr. Speaker: If the hon. Member 
has got any cases he may bring them 
to the hon. Minister's notice. 

Shri Har! Vishnu Kamath: He is 
evading an answer to my question. 
I wanted to know whether the peti-
tions and representations had been 
summarily rejected or not. 

Mr. Speaker: When the hon. Minis-
ter has said that he is prepared. to 
look into those cases, why' should the 
hon. Member put that question? 

Shri Mehr Chand Khanna: This is 
not correct. Some of the DOtiCes 
which my hon. friend Shri Balmiki 
brought to my notice this moming 
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are not such as are going to expire in 
the next two or three or four days. 

8hri Nath Pai: While welcoming 
this reiterated assurance that no em-
ployee will be deprived of his job and 
that he will be providing them with 
alternative jobs if not in' the same 
!place, may I know whether when-
ever those jobs were offered they 
were offered on a basis which was 
absolutely to the disadvantage of the 
employees? Since the hon. Minister 
has denied this earlier, may I cate-
gorically point out that an employee 
drawing Rs. 195 currently was offer-
ed a job on Rs. 160, and if he says 
'No', another emplO)oce is brought.? 
If that is so, may I know whether 
this is fair and whether we should 
allow the impression that nationalisa-
tion means loss of privileges and 
lights of the employ'ees? May I 
finally ask him this question? Since 
he has given a long reply, the ques-
tion also has arisen like this.' 

Mr. Speaker: Because he has given 
a long reply, should the hon. Mem-
ber's question also be long? 

8hri Nath Pai: Otherwise, the ques-
'tion would not ,give satisfaction. I 
have been good enough to welcome 
bis assurance, but the fact remains 
that whereas retrenchment is going on 
on the one hand, on the other, for the 
Bame jobs employees are being rec-
ruited. How does the hon. MinistE'r 
square these two things, retrench-
ment on the 'one hand, and rec-
ruitment fOr the same jobs on the 
other? 

Shri Mehr Chand 1D1a.DDa: Those 
people who were serving In the 
.1anpath Hotel for all these years 
were not the charge of my 
Ministry ...... 

Shri Nath Pal: That is only. a tech-
aicality. The hon. Minister I 11 un-
necessarily bringing in the Volga 
affair. The House WOuld not get a 
dear impression if he brings In the 
VoIgas. The VoIgas were the Gov-
ernment caterers there. The hon. 
Minister is unnecessarily bringing in 
the VoIgas. I do not want to attack 
those people, but those Member. who 
a7(Ai) LSD--.2. 

do not ,0 into the details will get 
misled. It is not the Volgas whom 
we are concerned with, but, we are 
concerned with the Government of 
India management. 

Shri Mebr Chand Khanna: There 
was a dual control of this Janpath 
Hotel. It was under the administra-
tive control of the Directorate of 
Estates and the caterers were Volgas. 
This had gone on for a number' of 
years. It was decided that we should 
convert the entire institution ')r con-
cern into a public sector undertaking 
which we have done. Those perSOllS 
who were with the Vol gas and who 
had been serving there for all these 
years were equally poor and they 
also belong to the same category. 
and we have absorbed those of them 
that suited us, and as I have said, 
We have taken over about 243 or so 
out of about 250 or 260. 

As regards Government' servants, 
they were the officers of the Direc-
torate of Estates. We have re-
trenched only the lowermost but we 
propOSe to take them in the other 
hostels under construction. Again, 
as I have told you, it may be 'mly a 
temporary retrenchment subject to 
the examination of their records. If 
after examination the 'records are 
found to be good, I propose to pro-
vide them with employment very 
soon, 

Mr. Speaker: Shri Sheo Narain. 
Shrl DaJI: On a point of order. The 

question that had been put was Ipec1-
fie, ,but that has not been replied to. 

Mr. Speaker: Order, order. I have 
called the next Member already. 
The point of order does not arise 
now. 
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reason for the retrenchment of these ~ 'I'llT ~ ? 
men who have put in eight or nine 
years of continuous service and who 
have no blemish in their records, and 
many of whom have been made 
quasi-permanent? Why should they 
be retrenched at all, when there are 
vacancies? It is only' a question of 
change of management, but Govern-
ment continue to manage it. 

Shri Mehr Chand Khanna: I have 
just stated that in the conversion of 
the Kotah House into a Defenco;! 
Hostel, the demolitiOn of the Consti-
tution House and the conversion of 
the Janpath Hotel into a public sec-
tor undertaking, some retrenchments 
were iuevitable and had to be made. 
But We have retrenched only those 
who are On the lowest rung of the 
ladder. We have made no discrimi-
nation, and We have gone to the 
lowest man possible. That is the 
general' system with Government; 
whether a person is temporary' or 
quasi-permanent, those who are to be 
retrenched first are those from the 
lowest rung of the ladder. 
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